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Wie have heard the learned counsel for both the
parties on this application in which the applicant who
has been working provisionally as. EDDA, AKaEBariad Branch

office has prayed that the first respondent be directed

© to consider her also for regular a@goimtment to the

aforesaid post along with the candidates sponsored by
the Employment Exchange giving weightage for her
provisional service as EDDA, When the case- was takeq .
up.today, the learned counsel for both the parties =
concedsd that in compliance of our direction dated

24.3.,92, the applicant even though not sponsored by

cenel
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the Employment Exchange was considered for selection
along with those who hag* been gponsored by the

Employment Exchange., The learned counsel for the

‘respondents stated that on merits some other candi-

date has been selected being more meritorious than

the applicant.

2. In view of this statement, thé application
does not survive any more though the applicant is at
liberty to challenge the gelection, if so advised and

in accordance with law.

3. In the circumstaaces. we close this applicate
ion with liberty to the applicant to challenge the
selection of the selected candidate if so advised and
in accordance with 1;&; In that light the M.P, for

amendment of the O.A, and impleading the selected

There is no order as to costs.

(A.V,.H ASAN) ( SePeMUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN

candidate is rejected.
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